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No. O.A. 350/00013/2019 Date of order: 16.7.2019
Present : Hon’ble Dr. Nandita Chatterjee, Administrative Member -

I, 'Upendra Paswan,

Designation : Sr. Translator,

s/o. Late Laddu Lal Paswan,
working in the Office of the CWM,
S.E. Railway, Workshop,
Kharagpur,-~<" . g
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4. Smt. Kiran Bose,
Rajbhasha Adhikari,
S.E. Railway,

O/o. DRM,
Kharagpur - 721 301,
Dist. - W. Medinipur.

5. Shri Prem Kr. Bharti,
Rajbhasa Adhikari,

S.E. Railway,
o~

DRM'’s Office,
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" Adra - 723 121,

Dist. — Purulia.
.. Reépondents
For the Applicant : In person

For the Respondents : Ms. D. Nag, Counsel

ORDE R (Oral)

Per Dr. Nandita Chatterjee, Administrative Member:

YW‘. AsTie S

The apphcant has’ approaciledvth? Tgbunal un%zr Section 19 of the

i’ B if oo g &
Admlnlstratlve Trlbux%alﬁﬁAct 1985 praylng fors;the é;ululowmg relief:-
& s .
“8.1 The m?g: 1t 1mpugn profﬁ“”fi‘éﬁ“vand posting rorder fo:%”‘ the post of
Ragbhash hﬂahikan may; kmdly»;be ordere 9cau.ncel with 1mmed1 atg effect and
selection should be @@g esh at ther ea:‘hest wemngfﬂme procedural

irf'egtﬁ"éi;ities as aforg .y ff\
g o il ) T s %
[T AN T WL
:8 2. ¥ Bermission rnay--be, rantedito) furrish t ‘r.cocuments furfherwrequlred in
ﬁthe _utant case.] A P : %4@

3. ;The apphcant s*nssubn'us “ 1 ) ade' 1n"~person, is that the

apphcant is

. 7 "
f ﬁSn Tl:an%ﬁator w1th the res pomﬁeni:'gea aﬁthormes The
' woue g

apphcant’irespondeﬁ,fto a n"‘tlﬁcanon for,,,asélectlon of formatle of panel

S, H’ '
for the post of»Ra?l:sSrhasha Adhlkan ”Gr B -%Pnor to th wntten test, a pre-

selection coachi %had been*amanged.:by‘the admlhlstratlon Although

the coaching was accordlng""t%ﬁ?t ez-«:’prescnbe& syllabus, the queshon
papers, however, was out .of syllabus. Consequ_ently; although the
applicant appeal;ed at the written test on 1.12.2017, when i:he results
were declared on 9.1.2018, five candidates were declared é.s qualified but
the applicant’s name was not included in the said list. According to the

applicant, the questions were set by those who had no proficiency in

Hindi and without knowledge of the syllabus. The applicant thereafter
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appealed to the General Manager vide his representation‘ dated
23.8.2018 to 'loek into the matter, ;vhich was not responded to as yet by
the .respoedent authorities. Accordingly, being aégrieved, the applicaht
has approached the Tribunal. |

4. Ld. Counsel for the respondents submits that initially the
representation dated 23.8.2018 was lnot annexed with the original
application and was not served upon the respondents. The apphcant
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however, Would hand over~ the repreéentatmn to the respondents in
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course of the: hearlng l—i{&e'grgspo%dentzs hbo “‘”‘*seil thereupon submits that
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there will beano objectlon on the part of the responde
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repneseriﬂa'ztlon date" '.23 8-*20 78 Anh " f:ge 0.Al), 1fg{"é§:e1ved at .
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this order The Sa1d authorlty“sh

conve;%hls de-'ilSIgn in% he;
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6. Wlth thése %thilrectlons th f? O:Axls d1sposed of ,«N 0 costs
. - gy A

(Dr. Nandita Chatterjee)
Administrative Member
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